NOTES OF THE REGISTRY

_ORDERS OF THE TRIBUNAL
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|oA No.281/2005.

30.05.2006.

Mr. P. N. Jatti counsel for the applicant.
Mr. V. S. Gurjar counsel for the respondents.

‘Heard the Learned Counsel for the parties.

have

It is stated that the “respondents
rejected the applicant’s representation dated
28.6.2005. In this backdrop, Learned Counsel for

the applicant seeks and is allowed to withdraw
the OA with a liberty to challenge the orders
passed by the respondents while rejecting
applicant’s representation. The :0A,  standsi.

dispospd of accordingly. - L ﬁ N
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